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Ref. No.25(1)/Sectt/2017/Part-I                                                                 Dated 07.08.2021 
Circular 

 
As per the direction of Government of India, Tea Board has taken various initiatives 
towards minimizing regulatory compliances and ensuring Government’s policy on ‘Ease 
of doing business. Some of these initiatives are reducing current documents, wherever 
possible, for issuance of the licenses/registration certificates under the Tea (Distribution 
& Export) Control Order, 2005 (TDECO, 2005), enhancement of validity period of the 
exporter license, etc. Accordingly, an amendment proposal of the TDECO, 2005 was 
submitted to the Department of Commerce, Ministry of Commerce & Industry for 
consideration. 

I am directed to inform that the Ministry has approved the proposal. A copy of the 
Gazette Notification dated 6th August 2021 has been enclosed herewith for kind perusal. 
The changes made as per direction of the Ministry for minimizing regulatory compliance 
have been furnished below for information. 

Sl. 
No. 

Name of license/ 
registration 

Details of the amendment 

1 Exporter license (fresh) Documents for issuing fresh exporter license 
have been reduced from 4 to 1. Details of the 
documents are given in the online portal, i.e., 
egiccs.teaboard.gov.in 
 

2 Exporter license 
(Renewal) 

Exporter license will be auto-renewed on 
receipt of only renewal fee in the portal. A 
separate circular has been issued in this 
regard. 
Validity period of exporter license (both fresh 
and renewal) has been enhanced from 
existing 3 years to 5 years. 
 

3 Permanent exporter 
license 

Documents for conversion of exporter license 
into permanent license have been reduced 
from 6 to 1. Details of the documents are 
available in the online portal, i.e., 
egiccs.teaboard.gov.in. 
 
The application form (Form B) for permanent 
exporter license has been merged with the 
application form of fresh exporter 
license/distributor license (Form A) for 
minimizing regulatory compliance. 
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Sl. 
No. 

Name of license/ 
registration 

Details of the amendment 

4 Distributor license Documents for Distributor license have been 
reduced from 3 to 1. Details of documents 
required are available in the online portal, i.e., 
egiccs.teaboard.gov.in 
 

5 Enhancement of 
application fee for 
exporter license and 
distributor license 

The existing application fee for fresh exporter 
license, renewal of exporter license and 
permanent exporter license has been 
enhanced to Rs.2,800/- (excluding GST).and 
existing application fee for distributor license 
has been enhanced to Rs.50,500/- (excluding 
GST). 

 

The concerned associations are requested to bring the content of this circular to the 
notice of all stakeholders under their jurisdiction. 

 
(Rajanigandha Seal Naskar) 

Controller of Licensing 
Distribution:-  

1. All Tea Producers’ Associations 
2. All Exporter Associations 
3. Executive Director, Tea Board, Coonoor 
4. Executive Director, Tea Board, Guwahati 
5. Deputy Director of Tea Development (Licensing),Tea Board 
6. Deputy Director of Tea Development, Tea Board, Siliguri 
7. Deputy Director of Tea Development, Tea Board, Jalpaiguri 
8. Deputy Director of Tea Development, Tea Board, Palampur 
9. System Analyst (For uploading in Board’s website) 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 
वाजणज् य एव ंउ्योगग ंं्ालय 

(वाजणज् य जवभाग  

अजधसचूना 

नई दिल्ली, 6 अगस्ट्त, 2021  

का.आ.3158(अ .—केन्द्रीय सरकार, चाय अजधजनयं, 1953 (1953 का 29) की धारा 30 के उप-खण्ड (3  और 

(5  द्वारा प्रित्त िजियों का प्रययोगग करते हुए, और चाय (जवतरण और जनयाात  जनयं्ण आििे, 2005 ंें और संियोगधन करत े

हुए जनम्नजलजखत आििे करती ह,ै अर्ाात् :- 

1.   संजिप्त नां और प्रारंभ.- (1  इस आििे कयोग चाय (जवतरण और जनयाात  जनयं्ण (संियोगधन  आििे, 

2021 कहा िाएगा ।  

(2  ये रािप् ंें इनके प्रकािन की तारीख कयोग प्रवृत्त हयोगगा। 

2.  चाय (जवतरण और जनयाात  जनयं्ण आििे, 2005 (जिन्द्हें इसंें इसके बाि  ंूल  आििे कहा िाएगा) 

ंें पैरा 4 के जलए जनम्नजलजखत कयोग रखा िाएगा :-  

“ 4 जबिनेस लाइसेंस या स्ट्र्ायी जबिनेस लाइसेंस के स्ट्र्ान पर आवेिन :- जबिनेस लाइसेंस प्राप्त करने के 

इच्छुक प्रत्येक जवतरक या जनयाातक और अपनी जबिनेस लाइसेंस कयोग स्ट्र्ायी जबिनेस लाइसेंस ंें 

पररवर्तात करने के इच्छुक प्रत्येक जनयाातक कयोग प्ररूप ‘क’ ंें लाइसेंस प्राजधकारी कयोग जबिनेस लाइसेंस की 

वैधता संाप्त हयोगने से पूवा एक आवेिन करना हयोगगा” 

स.ं   2932] नई दिल्ली, िकु्रवार, अगस्ट् त 6,  2021/श्रावण 15, 1943  

No. 2932] NEW DELHI,  FRIDAY, AUGUST 6, 2021/SRAVANA 15, 1943  

सी.जी.-डी.एल.-अ.-06082021-228798
CG-DL-E-06082021-228798
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3.  ंूल आििे ंें, पैरा 12 के उप-पैरा (1  के स्ट्र्ान पर जनम्नजलजखत कयोग रखा  िाएगा:  

“ (1  जनयाातक के जलए प्रत्येक जबिनेस लाइसेंस इसके िारी दकए िाने की तारीख से पॉंच वर्षों के जलए 

वैध हयोगगा और इसके बाि, प्रत्येक उत्तरवती नवीकरण पैरा 17 के अधीन यर्ा जवजनर्िाष्ट फ़ीस के भुगतान 

पर इसकी नवीकरण की तारीख से पॉंच वर्षों के जलए वैध हयोगगा ।” 

4. ंूल आििे ंें पैरा 14 ंें - 

(क  उप-पैरा (1  के स्ट्र्ान पर, जनम्नजलजखत कयोग रखा िाएगा, अर्ाात्:- 

“प्रत्येक जबिनेस लाइसेंस पैरा 17 के अधीन यर्ा जवजनर्िाष्ट फ़ीस का भुगतान करने पर नवीकृत दकया 

िाएगा और जबिनेस लाइसेंस द्वारा प्ररूप ‘ट’ ंें नवीकरण प्रंाण-प् प्रिान दकया िाएगा।” 

(ख  उप पैरा (3  ंें “प्ररूप  ञ ंें” िब्िों का लयोगप दकया िाएगा। 

5. ंूल आििे ंें, पैरा 17 के स्ट्र्ान पर जनम्नजलजखत कयोग रखा िाएगा अर्ाात्   

“ 17 फ़ीस – जनयाातकों अर्वा जवतरकों के जलए जबिनेस लाइसेंस िनेे/ नवीकरण के जलए 

प्रत्येक आवेिन जनम्नजलजखत फ़ीस के सार् हयोगगा, अर्ाात् :-  ” 

जनयाातक/जबिनेस लाइसेंस कयोग 

स्ट्र्ायी लाइसेंस ंें बिलना  

रु.2800/- * 

जवतरकों के जलए  रु.50500/- * 

उद्गं का प्रंाण प्  रु. 100/-  

 

*लागू करों कयोग छयोगड़कर  

6. ंूल आििे ंें,  प्ररुप ‘क’  के स्ट्र्ान पर जनम्नजलजखत कयोग रखा िाएगा, अर्ाात्:- 

प्ररुप - ‘ क’ 

(पैरा - 4 िखेें  

चाय (जवतरण और जनयाात  जनयं्ण आििे, 2005 के पैरा 4 के अन्द्तगात जबिनेस लाइसेंस के जलए आवेिन । 

सेवा ंें, 

  लाइसेंस प्राजधकारी 

  चाय बयोगडा, 

ंहयोगिय, 

 ंैं/हं* जवजनर्ंात चाय के जवतरक/जनयाातक के रूप ंें व्यवसाय िारी रखने के जलए व्यवसाय लाइसेंस हतेु/आपके 

द्वारा िारी जनयाातक जबिनेस लाइसेंस संख्या .......................दिनांक........................ कयोग स्ट्र्ायी जबिनेस लाइसेंस ंें 

बिलने के जलए आवेिन करता हूँ/करते हैं।  

ंैं/हं* आवश्यक जववरण नीचे प्रस्ट्तुत करता हूँ / करते हैं। 

1. आवेिक का नां (स्ट्पष्ट अिरों ंें , (साझेिारी फंा के ंांले ंें, सभी साझेिारों के नां दिए िाने चाजहए) 

................................................................................... 
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2: पूरा पता (जिस पर प्ाचार दकया िाएगा  

.............................................. 

 

3. अपेजित जबिनेस लाइसेंस की प्रकृजत   जवतरक का जबिनेस लाइसेंस * 

        जनयाातक का जबिनेस लाइसेंस  

जनयाातक के ंौिूिा जबिनेस लाइसेंस कयोग स्ट्र्ायी जबिनेस 

लाइसेंस ंें बिलना 

 

4. जवजभन्न पररसरों का पूरा पता, यदि कयोगई हयोग, जिसंें आवेिक जबिनेस करने का इच्छुक हयोग अर्वा िहॉं ब्लैंडडंग 

और/ या पैककंग की िाएगी 

..................................................... 

5.संित्त फ़ीस की राजि ........................................................ 

6. आईईसी कयोगड .............................................................. 

 ंैंने/हंने चाय (जवतरण और जनयाात  जनयं्ण आििे, 2005 कयोग सावधानीपूवाक पढ़ और संझ जलया ह ैऔर उि 

आििे के प्रावधानों का पालन करने के जलए सहंत हूँ / हैं । 

भविीय 

 

*ंुहर सजहत आवेिक (कों  के हस्ट्तािर  

स्ट्र्ान: 

तारीख:  

(*लागू न हयोगने वाले िब्िों कयोग काट िें  

____________________________________________________________ 

# यह आवेिन कम्पजनयों/उत्पािक कम्पजनयों/एसएचिी के ंांले ंें प्राजधकृत हस्ट्तािरकताा द्वारा और साझेिारी कन्द्सना के 

ंांले ंें दकसी एक प्राजधकृत साझेिार द्वारा हस्ट्तािररत हयोगना चाजहए और व्यजि के ंांले ंें ‘एकल प्रापराइटर’ िब्ि कयोग 

हस्ट्तािर के पश्चात् जलखा िाना चाजहए।  

7. ंूल आििे ंें, प्ररुप - ‘ख’ का लयोगप दकया िाएगा ।  

8. ंूल आििे ंें प्ररुप – ‘ञ’ का लयोगप दकया िाएगा ।  

 [फा.स.ं के-57012/1/2021-बागान (क ] 

दिवाकर नार् जंश्र, संयुि सजचव़  

रटप्पण : ंूल आििे भारत के रािप् असाधारण, भाग-II, खण्ड 3, उप-खंड (ii  ंें  अजधसूचना सं. का.आ.486 (अ , 

तारीख 1 अप्रैल, 2005 द्वारा प्रकाजित दकया गया र्ा और अजधसूचना सं. का.आ. 3317 (अ , तारीख 25 अक्टूबर, 2016 

द्वारा संियोगधन दकया गया र्ा।  
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MINISTRY OF COMMERCE AND INDUSTRY 

(Department of Commerce) 

NOTIFICATION 

New Delhi, the 6th August, 2021 

 S.O. 3158 (E).––In exercise of the power conferred by sub-sections (3) and (5) of section 30 of the Tea Act, 

1953 (29 of 1953), the Central Government hereby makes the following order further to amend the Tea (Distribution 

and Export) Control Order, 2005, namely:-    

1. Short title and commencement. - (1) This Order may be called the Tea (Distribution and Export) Control 

(Amendment) Order, 2021. 

(2) It shall come into force on the date of its publication in the Official Gazette. 

2. In the Tea (Distribution and Export) Control Order, 2005, (hereinafter referred to as the principal order), for 

paragraph 4, the following shall be substituted, namely:- 

“ 4. Application for business licence or permanent business licence. – Every distributor or exporter 

desiring to obtain a business licence and every exporter desiring to convert his business licence into a 

permanent business licence shall make an application before expiry of the validity of business license to 

the Licensing Authority in Form A”. 

3. In the principal order, for sub-paragraph (1) of paragraph 12, the following shall be substituted, namely:- 

“(1) Every business licence for an exporter shall be valid for five years from the date of its issue and each 

subsequent renewal, thereafter, shall be valid for five years from the date of its renewal on payment of fee as 

specified under Paragraph 17”. 

4. In the principal order, in paragraph 14,- 

(a) for sub-paragraph (1), the following shall be substituted, namely:- 

“Every business licence shall be renewed on payment of fee as specified under paragraph 17 and the 

renewal certificate shall be granted by the Licensing Authority in Form K”; 

(b) in sub-paragraph (3), the words “in Form J” shall be omitted. 

5. In the principal order, for paragraph 17, the following shall be substituted, namely:- 

“ 17. Fees- Every application for grant or renewal of business licence for exporters or distributors 

shall be accompanied by following fees, namely:- 

For exporters/conversion of business 

license into permanent licence 

Rs.2800/* 

For distributors Rs.50500/-* 

Certificate of origin Rs.100/-* 

*exclusive of applicable taxes”. 

6. In the principal order, for FORM-A the following shall be substituted, namely:- 

“FORM A 

(See paragraph -4) 

Application for business licence under paragraph 4 of the Tea (Distribution and Export) Control Order 2005 

To, 

The Licensing Authority, 

Tea Board, 

 

Sir, 

 

I/We* apply for a business licence to carry on business in manufactured tea as Distributors*/Exporter/for 

the conversion of Exporter’s business license No. …….. date …….. issued by you into permanent business 

licence. 
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 I/We* furnish the necessary particulars below:- 

1. Name of applicant (in block letters) (in the case of a partnership concern the names of all the 

partners should be given) ………………………………………………… 

 

2. Full address (to which correspondence should be sent) …………………………….. 

 

3. Nature of business licence required   Distributors business licence* 

                                                                   Exporter’s business   licence 

Conversion of existing Exporter’s business licence 

into permanent business licence 

 

4. Full address of the various premises, if any, in which the applicant intends to do business, or where 

blending and /or packing will be done …………………………………. 

 

5.  Amount of fees paid …………………………………. 

 

6. IEC Code:-------- 

 

 I/We* have carefully read and understood the Tea (Distribution and Export) Control Order, 2005, 

and hereby agree to abide by the provisions of the said Order. 

 

Yours faithfully, 

Place ……………………….. 

#Signature (s) of applicant (s) with seal 

Date ………………………… 

 

(*Score out the word not applicable) 

________________________________________________________________________ 

# This application should be signed in the case of Companies/Producer Companies/SHG by an authorized 

Signatory and in the case of partnership concerns by one of the authorized partners, and in case of Individuals 

the word ‘Sole Proprietor’, should be appended after signature”. 

 

7. In the principal order, FORM-B, shall be omitted. 

8. In the principal order, FORM-J shall be omitted. 

[F.No.K-57012/1/2021-Plant(A)] 

DIWAKAR NATH MISRA, Jt. Secy. 

Note: The principal order was published vide notification number S.O. 486(E), dated the 1st April 2005 in the Gazette 

of India, Extraordinary, Part II, Section 3, Sub-section (ii) and amended vide notification number S.O. 

3317(E) dated the 25th October, 2016. 
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